F. No. 15-23/2017-NTCA
Government of India
Ministry of Environment, Forest & Climate Change
National Tiger Conservation Authority

*kwk
{ NTCA : B-1 Wing, 7" Floor,
T Vfﬂ Pt. Deendayal Antyodaya Bhawan,
I 2L68L CGO Complex, Lodhi Road,
New Delhi-110003
L 317 / Tel. No. +91 11 2436 7837-39
ADG {PT) Fax: +91 11 2436 7836
(GNTCA E-mail: aigl-ntca@nic.in
DIG (NTCA) ' Dated:2.7.2019
AG(NTCA)| To,
Action B
fi ; The Additional Director General (Project Tiger) &

Member Secretary, National Tiger Conservation Authonty,

Pt. Deendayal Antyodaya Bhawan,
CGO Complex, Lodhi Road,
New Delhi.

Sub: Submission of final Site inspection report on "Laldhang-Chillarkhar Road (11 Km
length) inside Rajaji Tiger Reserve", Uttarakhand in view of the Order from the
Hon'ble NGT Principal Bench, New Delhi dtd 03.05.2019 - reg.

Ref: NTCA Lr. No. 15-17/2011-NTCA dtd 08.05.2019

@M) Sir,
ﬂl{/ With reference to the above cited subject, I hereby submit the final report on

«\' ""Laldhang-Chillarkhar Road (11 Km length) inside Rajaji Tiger Reserve", Uttarakhand in view
of the Order from the Hon'ble NGT Principal Bench, New Delhi dtd 03.05.2019 for favour of

your information and kind necessary action.

Yours faithfully,

:AHH

’C U (Raja Ram Singh)
N Assistant Inspector General of Forests (NTCA)
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Site inspection report of “Laldhang-Chillarkar Road (11 Km

length)” inside Rajaji Tiger Reserve, Uttarakhand in view of

the order from Hon’ble NGT Principal Bench, New Delhi dtd
03.05.2019

1. Background of the area: The “Laldhang-Chillarkar Road (11 Km length)”
is situated in the buffer area of the Rajaji Tiger Reserve (Fig 1), Uttarakhand
which is a forest motor road as per Working Plan of the Lansdowne Forest
Division (Annexure-I). Rajaji Tiger Reserve was declared by including 820 sq
km of Rajaji National Park as core and 255.63 sq km as buffer comprising of
the forest areas of Lansdowne Forest Division and Haridwar Forest Division
vide Government of Uttarakhand Notification No. 130/X-2-2015-19 (1) 2013,
dtd. 18.04.2015, under Section 38V (1) of the Wildlife (Protection) Act 1972
(Annexure-II).

2. Term of Reference: The National Green Tribunal, Principal Bench, New
Delhi heard the case in Original Application No 411/2019 (IA No. 299/2019)
in the matter of Mr. Gaurav Kumar Bansal Vs. Union of India & Ors. on
3.5.2019 in view of alleged violation of requisite statutory clearances and
safeguards in the course of construction of Laldhang-Chillarkar Road, that
has potential to damage the biological diversity and biological resources of
the Rajaji Tiger Reserve. The Tribunal passed an order on 3.5.2019 and
sought a factual and action taken report in the matter from the joint
committee comprising representatives of Additional Director General,
Wildlife, MoEF&CC, PWD, Uttarakhand and National Tiger Conservation
Authority (NTCA) and the NTCA was made nodal agency for compliance and
coordination for furnishing report within 3 months. Therefore, the NTCA
constituted a team to submit a factual and action taken report in the said
matter vide Office Memorandum F. No. 15-17/2011-NTCA dated 08.05.2019
(Annexure-III).

3. Field Visit and interaction: The team comprising of the officials of the
NTCA, New Delhi (Dr. Raja Ram Singh, AIG) and the Wildlife Division of
MoEF&CC, New Delhi (Dr. R. Gopinath, Joint Director) held detailed
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discussions with the Chief Wildlife Warden and Nodal Officer (Forest
Conservation), Uttarakhand Forest Department in the office of the Chief
Wildlife Warden (CWLW), Dehradun and with officials from PWD, Uttarakhand
(Superintending Engineer Shri Om Prakash and Executive Engineer Shri
Nirbhay Singh) at Chilla, Rajaji Tiger Reserve on 27.05.2019 and 28.05.2019
respectively. The site inspection of the road was conducted on 29.05.2019,
wherein the officials of the PWD, Uttarakhand, DFO Lansdowne Division and
range forest officer were present with the available document pertaining to this
matter. The documents collected from the Nodal Officer (Forest Conservation),
PWD and DFO, Lansdowne were consulted to understand the land diversions
for two chunks of the road and status of construction of road, culverts etc and
clarifications were sought during field visit as and when felt necessary. The
inputs received from the PWD is being incorporated while writing the report as

one of the members of the Joint committee constituted by the Hon’ble NGT.

4. Observations based on field visit:

4.1 Status of clearances and road construction:

4.1.1 The complete stretch of 11 km Laldhang-Chillarkhar Road falls

within notified buffer area of Rajaji Tiger Reserve. The details of land
status (Fig 2) as per the documents provided by the Nodal Officer
(Forest Conservation), Uttarakhand Forest Department is as below:

i. From Laldhang to Chamaria shot (Zero to 3 Km): 3 metre

wide road for 3 km, totaling 0.9 ha has been transferred to the
PWD Department by the Uttarakhand Forest Department for
black topping under the Forest (Conservation Act), 1980. The
timeline of diversion process and Government order is
enclosed as Annexure-IV. 3 meter wide black topping has
already been completed on this stretch upto 2.75 km out of 3
km. Beyond that the road width is more than 3 metre

extending upto 7 metre.
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ii. From Chamaria shot to Sigaddi Shot (3 Km to 7.7 Km):

The forest land is with Lansdowne forest Division under buffer
area of Rajaji Tiger Reserve. During site visit, significant works
in advance stage for construction of box culverts were found
in progress (Annexure-V) at three places viz. Chamaria shrot,
Maili shrot and Sigaddi shrot, being executed by the PWD,
Construction Department, Dugadda without any land
diversion under the Forest (Conservation) Act, 1980. The
width of the road has been extended upto 7 metre in almost
all parts of this stretch. According to the observation of the
PWD (Annexure-XII), this road was built with consent of
the forest department and it did not require any
permission as the road was black topped before 1979-
1980.

iii. Sigaddi Shrot to Chillarkhar (7.7 km to 11.0 km): As per
record, 3 metre wide road for 3.3 km totaling 0.99 ha forest

land has been transferred to the PWD Department by the
Uttarakhand Forest Department for black topping under the
Forest (Conservation) Act, 1980. The timeline of diversion
process and Government order (Final diversion order dtd
26.12.2018) is enclosed as Annexure-VI. The width of the
road has been extended upto 7 metre in almost all parts of

this stretch.

According to the observation of the PWD (Annexure-XII), the
PWD has not done any work to extend the width of the road and
the Uttarakhand Forest Department has worked on this road
earlier vide the GO 1233/x-2/11-9(6)/06 dtd 15.06.2011.

4.1.2 The work for upgradation of road from Laldhang to Chillarkhar (11

km) including construction of three culverts by the PWD was inaugurated
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on 16.12.2018 (Annexure-V). It is noteworthy to mention that the road
stretch from Chamaria shot to Sigaddi Shot (4.7 km length) has not

been transferred to PWD and the Government order for transfer of

second stretch of road from Sigaddi Shot to Chillarkhar to PWD was

issued on 26.12.1019, 10 days later than actual work for entire road

was inaugurated.

4.2 Action taken:
4.2.1 Action taken by the NTCA: The NTCA, New Delhi sought factual
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status from the Chief Wildlife Warden (CWLW), Govt. of Uttarakhand
by the NTCA vide its Lr. No. F.No. 1-21/2013-NTCA dtd 14.03.2019
in view of a media article in the Indian Express on 13.03.2019
entitled “For promised road, Uttarkahand wangles land from tiger
reserve” alleging violation of mandated statutory clearance under
the Wildlife Protection Act. 1972 at Rajaji Tiger Reserve,
Uttarakhand. On non-receipt of any response from the CWLW,
subsequently, two reminders were also sent for furnishing factual
status vide this Authority’s letters dtd 29.04.2019 and 30.05.2019
(Annexure-VII). No response has been received from the CWLW,

Govt. of Uttarakhand till date in this matter.

Subsequent to receipt of an e-mail dtd 03.06.2019 from the
applicant Shri Gaurav Kumar Bansal enclosing a letter from the
Principal Chief Conservator of Forests and Head of Forest Force
(PCCF & HoFF), Govt. of Uttarakhand dtd 31.05.2019 (Annexure-
VIII); the Chief Secretary, Government of Uttarakhand was
intimated vide a letter dtd 10.06.2019 from this Authority to take
necessary corrective measures so as to abide by the mandatory
provisions of the Wildlife (Protection) Act, 1972 and the Forest
(Conservation) Act, 1980 and relevant orders from the NTCA and
MoEF&CC (Annexure-IX).
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4.2.2 Action taken by the Uttarakhand Forest Department: The
Principal Chief Conservator of Forests and Head of Forest Force
(PCCF & HoFF), Govt. of Uttarakhand vide his letter dtd 31.05.2019
(Annexure-VIII) endorsed the minutes of the senior officers of the
department who discussed the issue of road construction from
Laldhang to Chillarkhar on 30.05.2019. He further reiterated that

no wildlife clearance is needed for this road construction as its

construction is completely sustainable, questioning the
applicability of Section 38(0)(1)(b) and 38(0)(1)(g) of the Wildlife
(Protection) Act, 1972.

5. Status of wildlife in the area: The Laldhang-Chillarkhar Road alignment

was plotted against the All India Tiger Estimation data 2014, it has been
observed that the forest area around the road alignment has very high
encounter rate of tiger sign (Fig 3), 4-10 tigers per 100 sq km of area (Fig
4), variable prey density (Fig 5) and the road traverses through identified
tiger corridor between Rajaji and Corbett Tiger Reserve (Fig 6).

6. Recommendations:
6.1.1 Since, the Laldhang-Chillarkhar road (11 km) falls within Rajaji tiger

reserve, and matter was not referred to the NTCA for comments, all
actions taken by the Uttarakhand Govt for allowing construction of
road under the Forest (Conservation) Act, 1980 are violative of the
provision under section 38 (O)(1)(b) of the Wildlife (Protection) Act,
1972. Since, the road traverses through identified tiger corridor
between Rajaji and Corbett Tiger Reserve, its construction is also
violation of the Section 38 (1)(g) of the Wildlife (Protection) Act, 1972
that empowers the NTCA to “ensure that the tiger reserves and areas
linking one protected area or tiger reserve with another protected area
or tiger reserve are not diverted for ecologically unsustainable uses.
6.1.2 Further, Letter No. 6-10/2011 WL dtd 19.12.2012 (Annexure-X)
from the Wildlife Division of the Ministry of Environment and Forests
on the subject “Guidance document for taking up non-forestry
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activities in wildlife habitats” vide S.N. 3.3: “Activities inside a
tiger reserve” clearly stipulates that any proposal involving any
area under the notified Tiger Reserve will also be governed by the
relevant provisions applicable to the Wildlife Sanctuaries and
therefore, will be referred to the Standing Committee of NBWL for
consideration. The Wildlife Division of the Ministry has also
circulated a letter dtd 10.04.2015 to all Principal Secretary (Forests),
all CWLWs and PCCFs (Annexure-XI) for online integration of
Wildlife Clearance with Forest and Environmental Clearances.
Since, the whole stretch of 11 km from Laldhang to Chillarkhar lies
within the notified tiger reserve, thus the forest land transfer for two
stretches involving less than 1 hectare of forest land for road
construction is in contravention of the guidelines seeking
recommendations of Standing Committee of National Board of

Wildlife for activities in protected areas.

6.1.3 The middle portion (4.7 km length) of the road is still forest land

and the work of culvert making at three different locations [See
4.1.1(ii)] has almost been completed. Except the pucca black topped
road of initial 2.75 km from Laldhang side, most part of road is more
than 3 metre wide. The requite permissions for taking up these

works have not been taken for extending the width of road.

6.1.4 The Forest (Conservation) Act, 1980 and Forest Conservation Rules,
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2003 (Guidelines and Clarifications) issued by the MoEF&CC vide
Section 11.2 (chapter 11) reads “ Any proposal for linear projects
such as roads, railway line, transmission lines, etc need to be
processed in their entirety for comprehensive assessment of
requirement of forest land...(MoEF&CC’s F.No. 11-63/2012-FC
dtd 7.1.2013)” Two separate cases of land transfer at two different
occasion (3.0 km and 3.3 km) out of total 11 km length to PWD by
the Uttarakhand Govt is in contrary to the guidelines of the Forest
(Conservation) Act, 1980.
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Annexure- Ill

" ARG YRFR
Government of India
yatervl, a1 v§ sraary wRads s
Ministry of Environment, Forest and Climate Change
T Ty Werer gty
National Tiger Conservation Authori ty
kR

F.No.15-17/2011-NTCA New Delhi, the May 8, 2019

OFFICE MEMORANDUM

The undersigned is directed to refer to order of the Hon'ble National Green Tribunal, Principal
Bench at New Delhi, dated May 3, 2019 in O.A. No. 41 1/2019 {LLA NO. 299/2019) in the matter of
Gaurav Kumar Bansal vs. the Union of india and others and to inform constitution of the following

team to submit a Factual and action taken report in the said matter as directed by the Hon'ble
Tribunal :

(i) Dr. Raja Ram Singh, AIGF (NTCA)
(i) Dr. R. Gopinéth, Joint Director, Wildlife
(iii) Representative of the PWD, Uttarakhand

_ The team may be allowed to co-opt a member from the NTCA Tiger Cell, if required.
This issue with approval of the ADG (PT) & MS (NTCA).

¥

{Dr. Vaibhav C. Mathur)
Assistant inspector General (NTCA)

Email: aig3-ntca@nic.in
Tel. (EPABX): + 91 11 24364837-39
FAX: +81 11 24367836

To

(i) Dr. Raja Ram Singh, AIGF {NTCA)
(if) Dr. R. Gopinath, Joint Director, Wildlife"
(iii) Representative of the PWD, Uttarakhand

Copy to:

1. The ADG, Wildlife, MoEF&CC.

2. The Chief Wildlife Warden, Uttarakhand
3. The Field Director, Rajaji Tiger Reserve
4. The DFQ, Lansdowne Division

-2 Y, wraar ww, ¥ Aaegra sieten was, dola wrelay, wih WE, 98 sl . Mool
B-1 Wing, 7* Floor, Pt. Deendayal Antyodaya Bhawan, CGO Complex, Lodli Road, New Delhi- 110003
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OFFICE OF THE APCCF & NODAL OFFICER (FC)
iND%RA NAGAR FOREST COLONEY DEHRADUN. (UTTRAKHANQ}

Detail of L

Proposal Name

Proposal No.
Diverted Land

Name of User agency

Name of DFO

Proposal Submitted by User
Agency to Nodal office.

Proposal Forwarded to DFO
for filling Part IL

Proposal Forwarded to Circle
by Division for {illing part L

Proposal Forwarded to Nodal
office by CF for filling part IV.

Proposal Forwarded to State
Govt for stage- | clearance by
Nodal office.

Stage-1 Approval on dated.

Stage-ll Approval on dated.

Annexure-lV

and transfer l’ropmai

Black Topping of Pre constructed Laldhang-
Chillarkhal motor road in Km 0 to 3 in
constituency Kotdwar in  District Pauri-
Garhwal.

FP/UK/ROAD/34457/2018
0.9 Ha

Construction Department, PWD, Dugada, Pauri
Garhwal.

Lansdowne, kotdwar, Pauri Garhwal.

07-07-2018

23-07-2018

23-08-2018

24-08-2018

27-08-2018

12-09-2018

07-12-2018

e

File from page No-1to 6::;1%“96 before committee dated 27-05-2019
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Annexure-V

-

Foundation stone for
upgradation of 11 km road
including 3 bridges by Hon’ble
Forest Minigterdtd 16.12.2018

d Side view of the culvert under
/ , construction 2019-5-4

Another view of the roa
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Annexure- Vi

OFFICE OF THE APCCF & NODAL OFFICER {FC)

. ND}RA NAGAR FC)RES? CO{ONEY {)EHRADUN (UTTRAKHAND}

Proposal Name

Proposal Ne.

Diverted Land

Name of User agency

Name of DFO

Proposal Submitted by User
Agency to Nodal office.

Proposal Forwarded to DFO
for filling Part I1.

Propusal Forwarded to Circle
by Division for filling part 111

Proposal Forwarded to Nodal
office by CF for filling part IV.

Proposal Forwarded to State
Govt for stage- | clearance by
Nodal office.

Stage-1 Approval on dated.

Stage-il Approval on dated.

Black topping of Sigaddi Shrot to Chillarkhal
moftor road iu length of 3.30 Km.

FP/UK/ROAD/37834/2018
0.99 Ha

Construction Department, PWD, Dugada, Pauri
Garhwal.

Lansdowne, kotdwar, Pauri Garhwal.

22-12-2018

22-12-2018

22-12-2018

22-12-2018

24-12-2018

26-12-2018

28-12-2018

File from page No-1 to 56 submitted before committee dated - 27-05-2019

i




H
5

PENA VLUV UV LU IO UIUUE O LOLOUOGCUL OGO Db L)

wea! . /X-4-18 1 {220} 2D

fyip,
Gary T,
Hig.; i .';"{;'.
SETEOS N |
ar
WYY W q HRiE U e sl
a9 HRIO, IR et g
S R, GBI |
7 g4 galexor Spa—4 s Rt )} Ry, 2ot
TS e @ e e &7 weEr 3 yd Bt masi-fyeera @ f\ﬁﬂﬁ‘v‘ﬁ‘ﬁ\ﬂ :
o Her oof @ e S &y oee o @ af wr N et et ¥ e P
fmr @ werads Y Wi @ | )

HEIEY,
ST faad @Tue - UH Hen-17a0/EPUK/ROADA 78342018, Rais 28 fRumay 2018 @
W g9 uw wed o PRy gen @ R wa vr gylgew [, sEATE @1eT gy ff Qb
Gl SR AT~ 1343 / UHI-4~18 /1(220) / 2018 Fowi 26122008 # wferdfde wal & wob arjuir
B & gfteg 47 veaura aEiky weee- 9 wgare @ e e &9 wlegrR 9 gd Affa arererr-
Preorara & Rmedeia ¥ Rrcavarg Mex anf 3 @ il 8g 000 o w1 gft &1 A wifal
it &g ove Pmfn Qe & waeda s @ e @ty Fefafeg aal /ol @ side
9819 T g %
1 aq gft @ adwe dofas Rafl @i oRada adt &y
2 WRIE vel wa i or anart wde i gaeH 8 8 BT a g8 gaa i ser
wu el o o Bl s fmr, e s erfierdt @ evaralla S8 @

3w ot @ sfirerd) s arfardt sery dhaw an g wifeat @, seflh A1 IERY s @
ft el g sl 0w @ @ weogr o oy wdand G & o) wud &g et i
giEN) g e FafRa uftee o plaw afag @ gaiem oo~ @ grea@rd s
ST GOl g1 QY 8P|

4. O g A Riear Qordl @ 9na 4 9 o o el om aw o mdem weist e gl
SR WO B amawIaEl Ry Uit waedr voradl @t SEa o s sad R weT |
sipreade 1 Yl ol wenRafy saw o e e s @1 A r, S waaar gl @ (e
R A Y@, 0@ [ ) e B ufiew yaart & aum 8 s

5 fowlor gmd gw 56T @ ywd gq Qe & werr slsR o sl ura 9 SRl

6 a4 fqunr wen wxes afaedtal @1 [4Y ) wag T 9 s wag), evaraiia BE o s
9T U3¢ B g 9ud Prlleror med @7 aifere B

7. wAegE TRl @ g weo g B g gealaa difeefee, @ o9 v Reg o8 el o
AN JERIU Ud 10 961 qo ST - A SR

8. yravgmr ool @ erg aw g fupr g afowe g & sratfa agifEa gel @ gara
04 10 a8l G T ReREr By @

8. W0 YWH] A /WY e 5T gy wigen  caodiodio @ adhim <3 A ofg @ wrd) @
o T U & g wmodiodo o e gF e w qnan 9 fean e wenwry faa
ST 4 gy g &1 {ad-hoc CAMPA) %19 @) wenarafla frar

10, gaa rANl g wane o ae o awRiial va et & gardr ar ard @ e
farar wrdm | :

11 TR Ul BT ysarfda @ @t o od aeuend @-weig & AN anE-arg @ e
P geafrdl vd Sy SwgEr o1 wE gerT 98 adermn s

12w ol grer o Pefer A weda Teaed /e @1 wad A @afe e o
Al B A, e Fovead] oo o faw zym @) @ B an a9 |

13, TR CANY G G e a8 B aeT-an aiee/wre @ fory fasel wa an a
HET TS G |



.
14 I -:.;.(p a1l weaAa @ .-,:'a': 4 T W —Uid i I ,‘w R 88d frstor
i)/ Uell P e R WY gr 7% & T
5y qorRn @ @ W na fevlael @ s @ WAy A 3 FRM 29 T
argfof werd @1 IR ey wdl W 8 fea

b W AT griramr ToreEn G

iy @ Seafi HER 7
T |
16, i WA &
ud SaeEd il @ 5
. gy woRE @ BT r=ohiod
it U¢ gt B S i
P R
e fay o
nfz wg w9 wafa

el fd
u-&.ﬂ ;\rd‘

18
S # o g el e afrrd o argefa @
10, el o B A et o fp W WOR A

2y arra W |

>0, g AFTETT 97
ar7 ) Forward T8 Bac
sy TR g W 3 fafeg o R

A fpd o e

arenfer e € arel gall @
i faar ST |
d @l y{ﬁné‘e‘l‘-‘l. ;

i / argEea /A
faur # I0
fyrr @) 2 wa 1 uenafd
i bearing ST farar WAl

gl @ Fwd @

T @ AT/ ¥ fremfo w1 A

et B

e FENEYE T g fm BT fagay S
ot emor @ Wt & @ o R o9
oty @ o fed @ W

@] T R
{ad-hoc CAMPA) @ qerrra

Fygivare AR

Semraren ATRE /AR qie ga pRam 9 ar
aqp gaivEn qold) 3 e B
{4 d 9 ot /R Y @ A

o iy @1 RCC Pilars cre ERIEA B

fPrffie ad @1 ST =81 @Y Sual AR ATE
& i R GRRNT

\ -
P TIEH \
,“- n\ {jiﬁ‘g\ o
l\-ﬁ' S
(g 5)
arq? G

21
apgeiier & D1 Rerfy 7 A WP EY S
2 e st affdan @¥1
if.‘iﬂﬁnwmwﬁléEz&iﬁi’l@%@l@@&mﬂ'ﬁm .

aRfaR Pefafaa o e gl ameE T

4. Py wfia wWio Y RIS HERIR

prkady ¥ M

b T g HEerY, AT wrafe, 26 qOT NS

g AW WG U D
arergye Seag |

(ediar), WG TR, 9

Jn wg EEE, AR, EgH |

| HEFAEIHR,
Ay, o P R, SRRRETS A |

e, D

el sifasr, P
Faper dapT e, T |
ferdoren, AT I B (NIC),
syl g9 srrrera @ oo

10, IS BIEE |

@ ¢ N mi

srpdyn arefererY, @I T S, aegR |
o, gy i T, EEl,

wragres ufuared
1 duwrge

el

afrey, BRI @ FH A & hfw
w AUES HE B BT @i

s 9,

(W@%ﬁ )
igert AT

- B e

S N B N

“B



Annexure- Vil
@
HIEH @y
Government of India
WA @ o weary aRads e
Ministry of Environment, Forest and Climate Change
s @ wWem gifteen
National Tiger Conservation Authority
ek
FNo.1-21/2013-NTCA New Delhi, the March 14,2019
To,
Chief wildlife Warden
Uttarakhand, Dehradun
Sub:  Media article alleging violation of wildlife {Protection) Act at Rajaji Tiger Reserve,

Uttarakhand.

Ref.  News item titled “For promised road, Uttarakhand wangles land from tiger reserve” of Indian

Express, New Delhi edition dated 14.03.2019 by Jay Mazoomdaar.

Sir,

Reference is invited (o the subject and letter cited above. In this context, | am directed to
request you to kindly Furnish Factual information in respect of alleged violations highlighted by the
media article is enclosed,

Itis requested that the said information may kindly be provided by 22.03.2019.

Yours Faithfully,
Encl As above 73
€ 432009
{Dr. Raja Ram Singh)
Assistant Inspector General {NTCA)
E-mail: ajgl-ntca@nicin
Tel. (EPABX): + 91 11 2436483739
FAX:+91 11 24367836
F.No.1-21/2013-NTCA
Copy to: for information to :
1. PPS to DGF & S8, MoEF&CC
23 PS5 to ADG(WL), MoEF&CC
3. IGF (FC), MoEF&CC
4, The Principal Chief Conservator of Forests and Head of Forest Force, Uttarakhand.
5. The Principal Secretary (Forests) Uttarakhand.
6. The Additional Principal Chief Conservator of Forests(Nodal Officer), Uttarakhand.,
T The Field Director, Rajaji Tiger Reserve, Uttarakhand.
8. The Divisional Forest Officer, Lansdowne Forest Division, Uttarakhand,
9. PS to ADG (PT) & MS (NTCA). {o
- f § H}( 3\2"’{’”7
f A- (Dr. Raja Ram Singh)
AP o Assistant Inspector General {NTCA)
V7 ot o=l
A &R

-8 R, wraer ww, o drrre st wasy, Wisthat srstaw, shefl #35, 9¢ fmh fPovol
-1 Wing, 7" Floor, Pt Deendayal Antyodaya Bhawan, CGO Complex, Lodhi Road, New Delhi~ 110003
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Government of india
YEaTy, g vy deary aRads yamay
Ministry of Environment, Forest and Climate Change
Uy ey wemer yiltrgrens
National Tiger Eonservation Authority
dedede

F.No.1 ~21/2013-NTCA New Delhi, the April 29, 2019

REMINDER-
To,
Chief wWildlife Warden
Uttarakhand,
Dehradun

Sub: Media article alleging violation of Wildlife {Protection) Act, 1972 at the Rajaji Tiger
Reserve, Uttarakhand.

Ref.  This Authority letter of even no. dated March 14, 2019

Sir,
Reference is invited to the subject and letter cited above. in this context, 1 am directed to
request you to kindly Furnish information as solicited vide letter referred above, at the earliest,

Yours Faith fully,

g
~ o14/)q
(Dr. RajalRam Singh)
Assistant Inspector General (NTCA)
E-mail: gg‘g%ﬂ@@@mjgﬂ;
Tel (EPABX}: +91 11 2436483 7-39
FAX: 491 11 24367836

F.No.1-21 /2013-‘NTCA
Copy to: for information to -

1. The Field Director, Rajaji Tiger Reserve, Uttarakhand.
2. The Divisional Forest Officer, Lansdowne Forest Division, Uttarakhand.
f
2244 |15
{Dr. Raja Ram Singh)
Assistant Inspector General (NTCA)

|« @\’a}}

-0 N wrr am, g AU serry T, Wt eretay, G a3, af Reldl  troooa
B-1 Wing, 7 Floar, pt, Deendayal Antyodaya Bhawan, CGO Complex, Lodhj Road, New Delhi - 110003
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Ministry of Environment, Forest and Climate Change
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National Tiger Conservation Authority
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F.No.1-21/2013-NTCA Dated 30.05.2019
REMINDER - 11

‘}’0‘
The Chief Wildlife Warden,
Uttarakhand, Dehradun.

Sub: Media arficle alleging violation of Wildlife (Protection) Act, 1972 at the Rajaji
Tiger Reserve, Uttarakband-reg.
Rel:  This Authority’s letters of even no. dated March 14, 2019 and April 29, 2019,

Madam,
Reference is invited to the subject and letter cited above. The factual status requested
for, has not been received 41l date.
In this context, | am directed to request you to kindly furnish information as solicited
vide letter referred ahove, at the earliest.
Yours faithfully
“B gt
: ! g iy
(Raja Ram Sin'gh)
Assistant Inspector General of Forests
New Delhi

1

a4

€1 1 R, e we, O e sivey HTE, WAL preraw, o g, 98 Rl
TS 0! 011-24367837~42, BHW Wo: 011~ 24367838, §-49: aigl-ntca@nic.in
B-1 Wing, 7% Floor, Pr. Deendayal Antyodaya Bhawan, (GO Complex, Lodhi Road, New Delhi - 119002,
Telephone No: 0112436793742, Fax No: 011— 24367436, E-mail: aigl-atca@nicin



- o Rabject URGENT - COURT MATTER - NGT - ORIGINAL APPLICATION NO. 411 OF
g 2019 Annexure-VIii

To. me-ntca@nicin
= Date: 0B/03/19 09.47 AM
Erom: Gaurav Bansal <advocategauravkumarbansal@gmail com>

Rgprasentaton docx (168 HOFF Letter jpg 127 5kE)

v

MEMBER SECRETARY 03/06/2019
NATIONAL TIGER CONSERVATION AUTHORITY
B-1 WING, PANDIT DEENDAYAL ANTYODAYA BHAWAN,
CGO COMPLEX
. PRAGATI VIHAR
NEW DELHI-110003

REFFRENCE: Original Application No. 411 of 2019
GAURAV KUMAR BANSAL VS, UNION OF INDIA AND OTHERS

SUBJECT: REGARDING ILLEGAL LETTER DATED 31/05/2019 HEAD OF FOREST FORCE {HOFF) UTTARAKHAND
EOR CARRYING ON WITH THE ILLEGAL INFRASTRUCTRE DEVELOPMENTAL ACT IVITIES IN BUFFER AREA OF RAJAJ!
TIGER RESERVE, UTTARAKHAND

it

As you are aware that on the plea of undersigned, Hon'ble National Green Tribunal vide its order dated
03/05/2019 issued in Original Application No 411 of 2019 has appointed NATIONAL TIGER CONSERVATION
AUTHORITY as “NODAL AGENCY” to provide FACTUAL REPORT on the issue of ILLEGAL INFRESTRUCTUTRE
DEVELOPMENT ACTIVITIES taking place on LALDHANG CHILLARKHAL ROAD, a part of Buffer Area of Rajaji Tiger
Reserve

In context to the above, undersigned wish to draw kind attention of yours on the letter datad 31/05/2019
issued by Head OFf Eorest Force {HOFF), Uttarakhand wherein it has been decided by the said authority that State of
Uttarakhand can carry on with the Infrastructure Development Activities at Laldhand - Chillarkhal Road which s
huffer area of Rajaji Tiger Reserve,

Grievance of the undersigned is that State of Uttarakhand has failed to appreciate Section 38 (0¥(1} (b) and
Section 38 (o) (1) (g) of the Wildlife Protection Act — 1972 which clearly says that projects falling within a Notfied
Tiger Reserve, be it core or buffer, irrespective of area involved needs Wildlife Clearance.

Further, as per 36 of the Biological Diversity Act, it is the fundamental duty of the State of Uttarakhand to
provide Ex Situ Conservation as well as In Situ Conservation Methods / Inputs for the protection of Biodiversity and
Biological Resources in Laldhand - Chillarkhal Road which is in buffer area of Rajaji Tiger Reserve,

Needless to mention here that the said 11.5 km of patch which constitute LALDHANG CHILLARKHAL ROAD
not only forms crucial connectivity between CORBETT TIGER RESERVE & RAJAII TIGER RESERVE but also ensure
dispersal of TIGERS from CORBETT TO RAJAIL

in view of the above, undersigned requests URGENT INTERVENTION of yours and further requests to kindly

ensure that no construction activity shall take place in the said fragile area {LALDHANG CHILLARKHAL ROAD) without

BT 1



having STATUTORY CLEARANCE as provided under Wildlife Protection Act as well as without having EXSITU & INSITL
MITIGATION MEASURES a¢ provided under BIOLOGICAL DIVERSITY.ACT,
Thanking You.

Yours
Gaurav Kumar Bansal
Advocate
A26 {Basement)
Jangpura Extension
New Delhi - 14
09811164777
advotategauravkumarbansal@gmail.com
Encl:
a. Soft Copy of Representation
b. HOFF tetter

HOFF Letier jpg —
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Government of India Annexure- IX
qaigeer, g9, ¥4 wegrg yReds waray

Ministry of Environment, Forest and Climate Change
KT Wi WEeT giftreve

National Tiger Conservation Authority

F. No. 15-17/2011-NTCA New Delhi, the june 10, 2019
To

Chief Secretary

Govt. of Uttarakhand,

Dehradun.

Sub: lllegal Road Construction in Rajaji Tiger Reserve, Uttarakhand-reg.

Ref: E-mail dated 03.06.2019 from Shri Gaurav Kumar Bansal in Original Application No 411 of
2019 {IA 299/2019) Shri Gaurav Kumar Bansal vs Union of India and others.

Sir

o

v

While drawing your kind attention to above subject under reference, | am to inform that
the aforesaid matter has been brought to notice of this Authority. In this context, you are
requested to take note of the following facts in this regard;

i)

i)

The National Tiger Conservation Authority {NTCA) is empowered to disallow any
ecofogically unsustainable land use in a Tiger Reserve under section 38 {O) 1 {b} of
the Wildlife {Protection) Act, 1972. The applicant has brought to notice of this
Authority regarding the letter no Kh-1920/13-2(1) daoted 31.05.2019 issued by the
PCCF & HoFF, Govt. of Uttarakhand. The content of the letter has concluded that
construction of a road in notified Tiger Reserve is an ecologically sustainable
activity. As above provision of the Wildlife (Protection} Act, 1972 empowers NTCA
to evaluate and assess various aspects of sustainable ecology. Therefore, without
referring the matter to NTCA the conclusion drawn by the PCCF & HofF, Govt. of
Uttarakhand is violative of the said provision of the Act.

An Original Application No 411 of 2019 {I1A 299/2019), Shri Gaurav Kumar Bansal vs
Union of india and others, has been submitted in Hon’ble National Green Tribunal in
this matter. Based on various facts submitted by the applicant, it is prima facie
found that mandatory permission of Govt. of India and Standing Committee of
National Board of Wild Life has not been taken as per provisions of the Forest
{Conservation} Act, 1980 and the Wildlife (Protection) Act, 1972 and Guidelines
issued by MoEF&CC in this regard. Further, in pursuance of direction given by
Hon'bie NGT on 03.05.2019, a committee was constituted by this Authority to
submit factual and action taken report in the said matter.

gf_@ﬁl‘&



i} The process prescribed for land diversion in a Tiger Reserve has not been followe

Copy to:
1. ADG (WL}, MoEF&LC, New Delhi.
2. ADG {FC), MoEF&CC, New Delhi.

in two different patches of Laldhang-Chillarkhal Road as per the direction of MoEF
icsued vide F.No. 6-74/2012 WL {Pt) dated 10.04.2015, where mandatory wildlife
dearances have to be taken from the Standing Committee of National Board for
wild Life through the CWLW & State Board-for Wild Life.

The matter was also referred by this Authority’s letter No. 1-21 /2013-NTCA dated
14.03.2019, 29.04.2019 & 30.05.2019 to the CWLW, Govt. of Uttarakhand for
furnishing factual status, which has not been responded to till date.

The letter issued by the PCCF & HoFF dated 31.05.2019 further intends to convey
that Road Construction activity inside Tiger Reserve by the PWD is nol an
ecologically unsustainable activity and it doesn’t require any permission under the
wildlife {Protection) Act, 1972, which is grossly incorrect.

Hence, you are requested to taken necessary corrective measures soO as to
abide by the mandatory provision of the Wildlife (Protection) Act, 1972 and the
Forest {Conservation) Act 1980 and relevant orders issued by this Authority and
MoEF&LC.

Yours sincerely,

" {Dr. Amit Mallick)

y inspector General of Forests {NTCA)
Email: ig-ntca@nic.in

Tel. (EPABX): + 9111 24367837-39

FAX: 491 11 24367836




Government of India ‘
Ministry of Environment and Forests Annexure-X_ *-
Wildlife Division

Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi-110003

F. No. 6-10/2011 WL
Dated: 19 December 2012

Sub:  Guidance document for taking up non forestry activities in wildlife habitats.

Reference is invited to this Ministry’s letter of even no. dated 15" March 2011 regarding
the above mentioned subject. In this context, the undersigned is directed to mention that the
matter has been discussed in great detail in the Ministry of Environment and Forests and the old
guidelines have been reviewed in light of the existing provisions of laws and rules. It has been
highlighted in the review that unless there is a clear Jegal delineation of elephant habitats and
corridors, the implementation of the guidelines with respect to Elephant Reserves and corridors
becomes very difficult. Therefore, the Wildlife Department is to work out a process by which
these habitats acquire legal status. In the meanwhile, the revised guidelines, annexed to this
letter, will be used as guidance for NBWL clearance for non-forestry activities are to be taken up
in wildlife area.

2. It is clarified that while project proponents may simultaneously apply for Environment,
Forest and NBWL clearances, in order to 'complete the formalities without undue delay, no rights
will vest in or accrue to them unless all clearances are obtained. In other words, project
proponents cannot rely upon the concept of fuit accompli, if they have already received any of
the clearances. The Environmental, Forest and NBWL clearances will all be processed on their
respective merits, and the clearance of one aspect will not confer any right upon the project
proponent. Complete clearance is obtained only when all the requisite clearances have been
obtained by the Project Proponent. This approach would protect the integrity of the flora and
fauna of the country, as well as bring in clarity and transparency in the issue of Environmental,
Forest and NBWL clearance.

3. This is in supersession of the orders of even no. dated 15th March 2011, and any
communication related to this document thereafter.

4, This issues with the approval of Hon’ble Minister of State (Independent Charge) for
Environment and Forests.

I
{(Vi¥ek Saxena)
Deputy Inspector General of Forests (WL)
Encl: Revised guidelines

Distribution; .
1. The Secretary, all Ministries/Departments of Government of India, New Delhi
2. The Chief Secretary, all States/Union Territories
3. The Pr. Chief Conservator of Forests, all States/Union Territories
4,

The Chief Wildlife Warden, all States/Union Terrilories.
: ’ 1|Page
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Copy to: .

1
2.
3.
4,
5
6.

PS to Hon’ble MEF

PPS to Secretary (E&F), MoEF

PPS to DGF & SS, MoEF

PPS to Addl. DGF(WL)/PPS to Addl. DGF(FC)/PPS to Member Secretary, NTCA

PPS to JS (I.A Division)/ PPS to IGF (WL)/PPS to IGF& Director, PE/PPS to IGF (FC)
The NIC Cell- with a request to kindly upload the same on the official website of the

Ministry.



GUIDELINES FOR TAKING NON-FORESTRY ACTIVITIES IN

WILDLIFE HABITATS
. ook

1. General Policy:

National Parks, Sanctuaties and Conservation Reserves are notified under the
Wildlife Protection Act, 1972 as dedicated areas rich in, and representing the unique
biodiversity of a place. Such protected areas are consideted very impottant for
consetvation of biodiversity, and for ensuting the healthy populations of its flotal and
faunal components, for the present and future generations alike. However, the rising
human population and its growing demands for socio-economic development put
Increasing stress on forests including protected areas both directly and indirectly. This
calls for a balance that has to be struck between development and conservation
implying that any actvity involving use or diversion of any patt of a notified
protected area may be considered only under most exceptional circumstances, taking
fully into account its impending impact on the biodiversity of the area, and
consequently on the management of the Protected Area. A critical part of this
balanced approach is to spell out the feasibility of mitigation to address the impacts
without compromising the management objectives of the Protected Area. The
activities to be taken up in the identified wildlife habitats also need to comply with the
ordets of the Hon’ble Supreme Court in addition to the statutory requirements as
provided in the Wild Life (Protection) Act, 1972.

2. Scope:

Measures to protect the wildlife and biodiversity in general include zuter aka,
notification of suitable wildlife habitats as Protected Areas (National Parks,
sanctuaries etc) under the Wild Life (Protection) Act (WLPA), 1972
Recommendations of the National Boatd for Wildlife (NBWL) are prescribed in the
Act for regulating any activity inside such areas. Hon’ble Supreme Court thought a
number of order has further made it essential to seek the recommendations of this
advisory body for regulating activities in the adjoining areas to the Protected Areas.
Protection of other forests is ensured through the Forest (Conservation) Act 1980
wheteln, recommendations of the Forest Advisory Committee are prescribed for this
purpose. Protected areas cover generally the known habitats of wildlife including
important flagship species. Tiget Reserves represent specifically notified ateas under
the WLPA focusing on conservation of the chatismatic big cat under the Project
Tiger in view of the specially threatened status of this national animals. With a view to

vl
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ensuring consetvation of elephants, the national }.xcritzgt: animal, Project Elephant’ is
operational. Technical and financial assistance is provided by the Central Government
for consetvation of elephants in the designated elephant habitats in the country. But
presently such habitats are not legal entities. Though many existing elephant habitats
are part of the existing Protected Areas, a proposal for enabling notification of such
important habitats as elephant resetves under appropriate legal provisions is also
under consideration of the government in the Ministry of Environment and Forests.
It is expected that once the legal provisions for declaration of elephant reserves is in
place, such arcas will also be included under the regulatory regime under Wild Life
(Protection} Act 1972 as proper legal entities.

These guidelines prescribe the process of obtaining recommendations of the
Standing Committee of NBWL under the Wild Life (Protection) Act 1972 with
respect to the areas, for which this process is mandatoty under the law, and also in
compliance to relevant Hon’ble Supreme Court orders. These guidelines replace the
guidelines dated 15.03.2011 issued earlier in this regard, along with all amendments
made therein.

3. Activities inside Protected Areas: .

The process of consideration of any ptoposal for use of areas inside the
protected areas, as a mandatory requirement under the present statutes, involves
consideration and recommendation of the National Board for Wildlife. However, as
the Standing Committee of National Board for Wildlife has been delegated the
powers of the National Board for Wildlife, such cases are to be referred to the
Standing Committee of National Board for Wildlife for consideration and
recommendation. Details of such situations where such reference is warranted ate
described below:

31  Activities inside Wildlife Sanctuaries:

Section 29 of the Wild Life (Protection) Act, 1972 provides for the seeking the
recommendation of the State Board for Wildlife (@ Board chaired by the State Chigf
Minister) for any diversion of land ot produce including water, etc. from a Sanctuary.

A per the proviso under Section 33 (a), no construction of commercial tourist
lodges, hotels, zoos and safari parks can be undertaken inside a sanctuary except with
prior approval of the Standing Committee of NBWL.

Further, in view of the directions dated 9" May 2002 of Hon’ble Supreme
Court in Writ Petition (Civil) No. 337/1995, all such proposals in respect of a
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Sanctuary or a National Park also tequire Supteme Coutt’s approval based on the
recommendation of the Standing Committee of National Board for Wildlife (@
Commuttee chaired by the Minister in charge of the Ministry of Environment and Forests).

3.2 Activities inside National' Parks:

Section 35 (6) of the Wild Life (Protection) Act, 1972 provides that the
recommendation of the National Board for Wildlife (2 Board chaired by the Prime
Minister) 1s essential for any use or diversion of the habitat of any wild animal, or
produce including water, etc. in a National Park.

This proviso is also applicable with respect to National Patks in view of Section
35(8) of the Act.

In the circumstances, any activity proposed within the boundaries of a National
Patk or Wildlife Sanctuary shall require the recommendation of the Standing
Committee of NBWL, and the approval of the Hon’ble Supreme Coutt.

Section 33 (8) of the Wild Life Protection Act, 1972 provides that no
construction of commercial toutist lodges, hotels, zoos and safari patks can be
undertaken inside a National Park except with prior approval of the Standing
Committee of NBWL.

3.3 Activities inside a Tiger Reserve:

A Tiger Reserve notified under the provisions 38V (1) of WLPA may include
an existing Protected Area or other forests (as the buffet areas). The Tiget Reserve,
once notified gets conferred protection on par with a Wildlife Sanctuary under section
38V (2). Further section 38W makes it mandatory to obtain approval of Standing
Committee of NBWL for any activity including alteration of boundaties of Tiger
Reserves. Therefore, any proposal involving any atea under the notified Tiger Reserve
will also be governed by the relevant provisions applicable to the Wildlife Sanctuaries
and therefore, will be referred to the Standing Committee of NBWL for

consideration.
3.4  Activides inside Conservation Reserves:

The Ministry of Law and Justice has opined that activities to be taken up inside
aCbnservation Reserve can also be dealt with in the Standing Committee of NBWL.
Therefore, the procedute indicated under para 4 below needs to be followed for
planning and executing any activity inside Conservation Reserve also.

-
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3.5 Activities in arcas other than Protected Areas:

In additon to the notified protected areas as described above, the
consideration of the Standing Committee of NBWL has been prescribed in certain
circumstances. which are listed below:

3.5.1 Activities within 10 Kms from boundaries of National Parks and Wildlife
Sanctuaries:

In putsuance to the order of Hon’ble Supreme Coutrt dated 4* December 2006
in Wit Petition (Civil) No. 460/2004, in case any project tequiring Environmental
Clearance, is located within the eco-sensitive zone around a Wildlife Sanctuary or
National Park or in absence of delineation of such a zone, within a distance of 10 kms
from its boundaries, the User agency/Project Proponent is trequired to obtain
recommendations of the Standing Committee of NBWL.

-

3.5.2 Activities within areas connecting the Tiger Reserves, notified by NTCA
for controlling the land use as per section 38 O (g):

Section 38 O (g) of the Wild Life Protection Act, 1972 entrusts the
responsibility to NTCA to ensure that areas connecting Tiger habitats are not diverted
for ecologically unsustainable habitats except in public interest and with the approval
of NBWL. Proposals for any activities in such ateas duly notified by NTCA, and
recommended by it in accordance with these provisions, to be covered under such
regulation will be permitted only after seeking recommendations of the Standing
Committee of NBWL. Violation of this ptovision is required to be dealt with by the
NTCA.

4. PROCEDURE TO BE FOLLOWED FOR CONSIDERATION OF
PROPOSALS BY THE STANDING COMMITTEE OF NATIONAL
BOARD FOR WILDLIFE:

41 The User Agency/Project Proponent is requited to submit the proposal in the
prescribed proforma that has been presctibed by the Ministry of Environment and
Forests, and 15 available on the website of the  Ministry
(http://moef.nic.in/modules/others to be filled in) (Annexure-1).




4.2 The prescribed proforma has five parts and each part is requited to be filled in
by the User Agency; concerned Divisional Forest Officer/Park Manager; Concerned
Chief Conservator of Forests; Concerned Chief Wildlife Warden and the Forest

Secretary.

4.3  The proforma also seeks information in detail on the biodiversity of the area in
question; maps.of the area, other” activities alteady in place; possible impacts of the
proposal, etc.

4.4 The User agency is required to submit Part-I and Part-II of the proforma duly
filled in to the concerned Forest Officer, who in turn, forwards the same to the Chief
Wildlife Warden through the Chief Consetvator of Forest.

4.5 The Chief Wildlife Warden, after giving his specific comments on the ptoposal,
shall forward 15 copies of the same to the Government of India, through the Forest
Secretaty after obtaining the recommendation of the State Board for Wildlife on
the proposal.

4.6 The proposal so received from the State Chief Wildlife Warden will be placed
before the Standing Committee of NBWL, chaired by Minister of State (I/C)
Environment and Forests. The meeting of the Standing Committee is convened once
in 2-3 months.

4.7 In cases where the area proposed for diversion is large and/or the impact of the
project on wildlife is considered tg be setious, site inspections may be conducted by
the members of the Committee ot further studies/ surveys may be conducted by
experts on the instructions of the Standing Committee of NBWL.

4.8 'Lhe site inspection reports are generally considered in the next meeting of the
Standing Committee to enable the Committee to make its recommendation.

49  After the Standing Committee of NBWL recommends the proposal, the User
Agency/State Government is required to approach Hon'ble Supreme Court for final
clearance in view of the Court orders dated 13.11.2000 .

(Note: Hon'ble Supreme Court vide their order dated 13.11.2000 had directed that there shall
be no dereservation/ denvssfication of National Parks and Sanctyaries withont approval
of the Supreme Court. Therefore, to take up any such astivity, a clarance from Hon'ble
Conrt is mandatory.]

ot ha i

v




410  In case of Border Roads, proposals of the Ministry of Defense, a simplified
proforma for simultaneous clearance under the Forest (Conservation) Act, 1980 and
wildlife clearance is being adopted under ‘A Single Window System’.

5. PROPOSALS FOR SURVEY WORK TO BE CARRIED OUT INSIDE
NATIONAL PARKS AND WILDLIFE SANCTUARIES:

In case any kind of survey work and/or Environment Impact Assessment
(ELA) studies, that is a prelude to future diversion of land, are to be taken up in areas
involving a wildlife habitat, then also the entire procedure, as prescribed in paragraph
4 above would need to be followed.
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Annexure-X|

Covernment of India
Ministry of Environment, Forests and Climate Change
{Wildlife Division)

6" Floor, Vayu Wing
Indira Parvavaran Bhawan
Jor Bag Road, Aliganj
. New Delhi-110063

F.No.6-74/2012 WL {pt)

Dated: 10% April 2015

To
1. The Principal Secretary (Forests)
All states/UTs
2. The Chief Wildlife Warden,

All States/UTs
3. The PCCF,
All States/UTs

Sub: Online Integration of Wildlife Clearance with Forest and Environmental
Clearances.

Sir/ Madam,

Kindiy refer to this Ministry's letter dated 24% March 2015 on the .ﬂ*mv
mentioned wub;m( Causdelines for seeking recommendntions of *\f*mdmé Commitive o
Natwnal Board for Wildlife for activities 1w protected areas’ have been revised
accordingly The portal for wildlife clearance is available at:
attp:/ /efclearance nic.in.

In this connection, there is agequirement of timely updating of the details
of the Chief Wildlife Warden and Wildlife Wardens of the states.

[t has been decided that as the State Nodal Officer for Forest Conservation
is already vested with the authorization to update the information of officers of
the states, those of wildlife wing at different levels including the Chief Wildlife
Warden also be updated by the nodal officer in the online system as and when
the need arises

Yours faithtully,
R P&,{i '{Lkhu

(Ramsd\har Ram)
Scientist ‘C’/Deputy Director (WL)

=
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GUIDELINES FOR SEEKING RECOMMENDATIONS OF STANDING
COMMITTEE OF NATIONAL BOARD FOR WILDLIFE FOR

ACTIVITIES IN PROTECTED AREAS
sesfokesk

1. General Policy

National Parks and Wildlife Sanctuaties ate notified as a part of the forest
management as dedicated areas for harbouring the representative biodiversity of a
place and for providing reproductive surplus to the forests providing harvest based
sustainable utilization. Therefore such protected areas are extremely important for
consetvation of biodiversity, and for ensuring the survival of its floral and faunal
components, not only for the present but also for future. However, the rising human
population and their growing demands fot socio economic development have placed
tremendous stress on forests including such areas both directly and indirectly.
Keeping in view the fact that a balance has to be struck between development and
consetvation, any activity involving use ot diversion of any part of a notified
protected area may be considered only under most exceptional circumstances, taking
mainly into account inevitability, its impending impact on the management of the
Protected Area, and feasibility of mitigation thereof without compromising the
objective thereof. Additionally, such activities to be taken up in the identified wildlife
habitats also need to be governed by the orders of Hon’ble Supreme Court as well as
the statutory requirements as provided in the Wild Life (Protection) Act, 1972.

2. Activities inside Protected Areas .

The process of consideration of any proposal for use of areas inside the
protected areas, as a mandatory requirement under the present statutes, involves
consideration and recommendation of the National Board of Wild Life. However,
as the Standing Committee of National Board for Wildlife has been delegated the
powers of the National Board for Wildlife, such cases are to be referred to the
Standing Committee of National Board for Wildlife for consideration and
recommendation. Such provisions of law, where such reference is warranted are

described below:



2.1 Wildlife Sanctuaries:

Section 29 of WLPA provides for consultation with the State Board for Wild
Life before any decision is taken by the state government for permitting any activity
within a WLS.

Presently, in view of the directions dated 9™ May 2002 of Hon’ble Supreme
Court in Writ Petition (Civil) No. 337/ 1995, all such proposals also require
recommendation of the Standing Committee of National Board for Wildlife,
before seeking its approval for such activities.

2.2 National Parks:

Section 35 (6) provides for consultation with the National Board for any such
activity within a National Park.

2.3 Other Provisions

Section 33 (a) provides for prior approval of the National Board for any
construction of commercial tourist lodges, hotels, zoos and safari patks inside a
sanctuary . This proviso is also applicable on National Parks in Section 35 (8).

Section 26 A (3) provides for recommendation of the National Board for
alteration of boundary of a sanctuary. Section 35(5) provides for similar
recommendation for alteration of boundary of a National Park.

2.3 Activities inside a Tiger Reserve:

The PAs constituting a Tiger Resetve attract all the provisions applicable for
National Parks or Sanctuaries. Section 38-O (g) and 38W provide for approval of
NBWL for activities within and in areas linking protected areas or tiger reserves,
alteration of boundaries or denotification of Tiger Resetves.

2.4 Activities inside Conservation Reserves:

The Ministry of Law and Justice has opined that activities to be taken up inside
a Conservation Resetve can also be dealt with in the Standing Committee of NBWL.
Therefore, the procedure indicated under para 3 below needs to be followed for
planning and executing any activity inside Conservation Reserve also.

e e




3. PROCEDURE TO BE FOLLOWED FOR CONSIDERATION OF
PROPOSALS BY THE STANDING COMMITTEE OF NATIONAL
BOARD FOR WILDLIFE:

3.1 The User Agency/Project Proponent is required to file the application online as
provided in the User Manual of Online Submission and Monitoring of
Environmental, Forests and Wild Life Clearance — a Single Window Clearance
System, attached herewith. (User manual has been uploaded on the website.
http:/ /www.moef.nic.in/division/ orders-and-releases)

3.2 The user agency can apply for forest, wild life and environmental clearances on
the single portal. .

3.3 The user agency can also track the movement of the proposal through different
stages of processing through the online clearance system.

3.4 The roles of various agencies involved in the process and actions required to be
taken are provided in the manual. In case of difficulty, the details of concerned to be
contacted have also been provided.

[Note: Hon'ble Supreme Court vide their order dated 13.11.2000 had directed that there shall
be no dereservation/ denotification of National Parks and Sancinaries pending further
orders. Therefore, to take up any such activity, approval from Hon'ble Court is
mandatory at present.|

4. TIME LINES TO BE FOLLOWED BY VARIOUS AGENCIES
INVOLVED IN PROCESSING THE PROPOSALS
Following time lines will be adhered by all the officials responsible for the activities
indicated.

1 DFO/Wildlife Warden i. Initia] scrutiny in 5 days of receipt of the

proposal

ii. 30 days after receipt of complete
proposal for site inspection, consultation
with  Conservator of Forests/Chief
Conservator of Forests/Addl. Principal
Chief Conservator of Forests and
forwarding to the Chief Wildlife Warden




2 Chief Wildlife Warden 20 days from receipt of proposal for
scrutiny and recommendation to the State
Government for placing before the State
d Board for Wildlife.

3 Consultation with State | The activity involves decision of the State
Board for Wildlife and Government, consultation with State
trecommendation of State |Board for Wildlife and thereafter,
Government recommendation of State Government to
Ministry of Environment, Fotest and
Climate Change enclosing the copy of the
minutes of the State Board for Wildlife.
Therefore, this stage may take up to 90
days (3 months), as the State Board for
Wildlife is chaired by Hon’ble Chief
Minister.

4 Ministry of Environment, |i. Initial scrutiny in 5 days of receipt of

Forest and Climate Change | the proposal

ii. 30 days after receipt of complete

. proposal for Standing Committee of
National Board for Wildlife.
3 Consultation with Standing Meetings of Standing Committee of
Committee of National | National Board for Wildlife are ordinarily
Board for Wildlife convened once in 3 months.

5. PROPOSALS FOR SURVEY WORK TO BE CARRIED OUT INSIDE
NATIONAL PARKS AND WILDLIFE SANCTUARIES:

In case any kind of survey work and/or Environment Impact Assessment
(EIA) studies ate to be taken up in areas involving a Protected Area, and are covered
under section 29 or 35(6) of WLPA, then, also the entire procedure, as prescribed in
paragraph 3 above would need to be followed.




5. ACTIVITIES REFERRED BY OTHER AGENCIES

There may be cases where chairperson of NBWL or Standing Committee of
NBWL or Honoutable Supreme Court of India or any other statutory agency may
desire examination of any proposal by the NBWL or its Standing Committee. In such
cases the agenda will be proposed in accordance with the scope of reference made to
the Standing Committee, which can be submitted direct to the Member Sectetary,
National Board for Wild Life, Ministry of Environment, Forests and Climate Change.
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- Annexure-Xll

Consent/observation of team member on the draft report

The draft report was circulated on 22.06.2019 for seeking consent/observation from
team members. The PWD, Uttarakhand has conveyed its observation on 28.06.2019 and

the relevant clarification from PWD has been incorporated in the report as Annexure-
XII

The consent from the JD, Wildlife, MoEF&CC has been obtained on 01.07.2019.
Annexure-XIIa: Observations from the PWD, Uttarakhand

Annexure-XIIb: Consent from the JD, Wildlife, MoEF&CC
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Site inspection report of “Laldhang-Chillarkar Road (11 Km length)” Date: 06/28/19 11:02 AM )

inside Rajaji Tiger Reserve, Uttarakhand in view of the order from From: Se Pwd Pauri <sepwdpauri@rediffmail.com>
Hon’ble NGT Principal Bench, New Delhi dtd 03.05.2019

Raja Ram Singh <aig1-ntca@nic.in>

raja.pdf (894kB)
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Agare- EU@
* S!bject: Re: Fwd: Urgent Reminder: Site inspection report of “Laldhang- Date: 07/01/19 06:28 PM
Chillarkar Road (11 Km length)” inside Rajaji Tiger Reserve, Uttarakhand From: Joint Director <jd-wi@nic.in>
() in view of the order from Hon’ble NGT Principal Bench, New Delhi dtd
03.05.2019

To: Raja Ram Singh <aig1-ntca@nic.in>

Dear Sir
Consented with the report

regards
Dr Gopinath
JD WL

On 01/07/19 11:32, Raja Ram Singh <aig1-ntca@nic.in> wrote:

Dear Gopinath,
The trailing mail below may kindly be seen.
' Since, the report has ta submitted tomorrow morning , it is requested to kindly furnish your comments if any. The same report shall be
used for hearing by the Hon'ble CEC on 4.7.2019.
In the case of non-receipt of any comments by today evening, it will be assumed that the contents of the report is accepted.
Regards
Raja Ram Singh
AlG, NTCA

===----- Original Message -—--—-

From: "Raja Ram Singh" <aig1-ntca@nic.in>

Date: Jun 25, 2019 5:40:43 PM

Subject: Urgent Reminder: Site inspection report of “Laldhang-Chillarkar Road (11 Km length)" inside Rajaji Tiger Reserve, Uttarakhand
in view of the order from Hon'ble NGT Principal Bench, New Delhi dtd 03.05.2019

To: jd-wil@nic.in, sepwdpauri@redifimail.com

Sir -

Kindly refer to the draft report wrt Laldhang-Chillarkhar Road sent by email on 22.06.2019,
wherein it was requested to provide your inputs (if anyg by 24.06.2019, 5.00 PM and it was
also requested to %indly convey your consent for its submission to the Hon'ble NGT.

Once again, it is requested thaf the inputs/consent may kindly send at earliest.

" Regards

Raja Ram Singh,
AIG, NTCA, New Delhi.

Raja Ram Singh,
AlG, NTCA, New Delhi.

i J
Regards, ¢ @ ‘_% )
>

Dr. R.Gopinath

Joint Director (Wildlife)

Ministry of Environment, Forest & Climate Change
Government of India

V638, Vayu Block, 6th Floor, Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-3

Phone: +91 11 24695379




